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CP No. 86/241-244/Alld/2016: M/s Shivgarh Resorts Ltd. & Ors.

Parties are represented by Sri Gopal Mishra counsel for petitioner and
Mr. Anil Kumar PCS for respondent No, 1,4,5,8, he is also a proxy to the
counsel for ;'espﬂndent No. 03 the learned counsel for the petitioner seeks
liberty to move an application for deletion of the name respondent No. 6
since he is passed away instead on bringing his legal hirers on record.
Liberty is granted, however such formalities to be completed within two
weeks from today. Further, the counsel for company secretary
representing the other respondent No. 2 seeks more time to file reply on
behalf of the respondent No. 4 and other respondent. The time is granted.
Meanwhile interim order passed earlier to be continued until further
order.

List the matter on 17 April, 2017,
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